| TEM NO 10 COURT NO. 3 SECTI ON XVI |

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil)...... /2011

CC 7842/ 2011
(From the judgment and order dated 26/10/2010 in LPA No.567 of 2009
passed by the H GH COURT OF JHARKHAND, RANCH!)

STATE OF JHARKHAND & ORS. Petitioner(s)
VERSUS
M S K. N FARMS & | NDUSTRI ES(P) LTD. Respondent (s)

Wth I.A No.1 (C/delay in filing SLP)
Date: 02/09/2011 This Petition was called on for hearing today.

CORAM : HON BLE MR. JUSTI CE R V. RAVEENDRAN
HON BLE MR JUSTI CE A. K. PATNAI K
For Petitioner(s) Gopal Subramani um Sr. Adv.
Ajit Kumar Sinha, Sr. Adv.
Kri shnanand Pandeya, Adv.
Anrendra Kr. Choubey, Adv.

V. Shekhar, Sr. Adv.
Pijush K Roy, Adv.

Swapan Kr. Dey, Adv.

B. Samanta, Adv.

M thil esh Kumar Si ngh, Adv.

For Respondent (s)

SSS55 55558

UPON hearing counsel the Court made the follow ng
ORDER

Del ay condoned. | ssue noti ce.

M. Mthilesh Kumar Singh, |earned counsel appears
on caveat and accepts notice for the respondent.

Interimstay of the inpugned judgnment of the High
Court.

Counter to be filed in four weeks and rejoinder in
four weeks thereafter.

In t he meanwhi | e, | ear ned counsel for t he
petitioner and the respondent agree to discuss the matter
to find out an am cabl e sol ution.

Li st in January, 2012.

( Ravi P. Verma ) ( MS. Negi )
AR- cum PS Court Master



